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2.  This OA is filed praying for & direction to the responden

with all consecuential benﬁfits. QES””/’,,/

(%) ‘;'

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABHD BENCH |
AT HYDERABAD ’

O.hNo, 1273/95 Date of Orders: 20,12,96

BETWEEN 3
1, Mohd.,Yousuf
2. Smt.N.5.Sharada Devi : .. Applicants,
AND ‘ _ |
1., The Director General,
Employees' State Insurance
Corpn., Kotla Road, New Delhi.
2. The Regional Director, Employees’

State Insurance Corporationt ‘
Regional Office (andhra Pradesh],

Fort Road, Hyderabad-463, .. Respondents,
Counsel for the Applicants ) .. Mr.J.Sudheer
Counsel for the Bespondents ‘ ee Mr,N,R.,Devraj
‘CORAMS’

HON'BIE SHRI R.KANGARAJAN : MEMBER (ADMN.)
HON *BLE SHRI B.S, JAI PARAMESHWAR : MEMBER (JUDL.)

JUDGEMENT

X Oral order as per Hon'ble Shri R.,Rangarajan,Member (Ad ,.) X

- oms

Heard Mr.J.S5uwheer, leamed counsel for the applicant
and Mr.@.Satyanarayana for FMr,N.R.Devraj, learned standinlg

counsel for the respondents,

herein to give effect to tﬁe seniority list issued through

proceadings Rc.No.52,3/22/@5/95-E5tt., dt. 5.9.95 and pr%mote
the applicents herein to the post of Assistants from thel date of

TR ¥ » a ) WQ’\Q/
which thelr immediszte junicrs keve been promotéd or to éromote
b S—

applicants as Assistants dﬁrecg}y from the cadre of Ste%ographe

without sny reference to the options exercised by the aﬁplicant
1 b

i
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3. The relief prayed for in this OA has been fully answered

.I‘2 . |

in the directions given in 0A,1055/95 decided on 11,12,96, That
. | '
direction is applicable in this OA also, Hence we df not consider

necessary to give any further direction in this 0OA,
|

4, - The applicants submit that their cases wer{'e not considered

for promotion to the post of Head Clerk/Assistants when their
(EXEIN .
juniors are-promoted, If so they may file a suiteble representatioms
Lrr 2 ’ - |

to the app}opriate respondents for considering t'r%eir cases along
with their;juniors in accordance with the rules for such promotion,

e - ’ .
If that representations are’'disposed to the dete ,W\ nt of the

applicants they may teke suitable action in accordance with tg—%

- law,

|
5. The 04 is disposed od with the above direc,;tion, No costs,

( RRANGARATAN )
Member (Admn.)

ESHHAR )
er (Judl,)

Qalirth - _
""" Dateds: 20th December, 1996 |

| ‘
(RDictated in Open Court) Dfﬁ??’
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